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UNESCO’s SYSTEM OF ASSOCIATED
ProJECTS IN FUNDAMENTAL AND ADUIT
EpucaTion

*334. MouLana M. FARUQI: Will
the Minister for EpucaTioN be pleased
to state:

(a) the number of projects included
by United Nations’ Educational Scien-
tific and Cultural Organisation in its
programme of associated experiments
fn Fundamental and Adult Education;

(b) how many of these projects have
been or are being helped by UNESCO;

(¢c) how many specialists vere
trained in Fundamental Education at
the Centre at Mysore in 1953-54 and
1954-55; and

(d) the number of fellowships award-
ed to Indian students by UNESCO so
for?

' "we DEPUTY MINISTER ror EDU-
CATION (Dr, K. L. SHrIMALD): (a)
Ten.

(by Al
(c) 1953-54—16.
1954-55—15.

(d) 38 fellowships have been awarded
to Indians by UNESCO.
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LOANS SANCTIONED BY THE INDUSTRIAL
FINaNCE CORPORATION

*335. Sur; M. GOVINDA REDDY:
Will the Minister for FINANCE be pleas-
ed to state the number of the com-
panies which actually availed of the
loans sanctioned by the Industrial
Finance Corporation up to the end of
March 1955?

Tue MINISTER ror REVENUE aNnD
DEFENCE EXPENDITURE (SHRI A.
C. GuHA): Seventy-nine.

Surl M, GOVINDA REDDY: May I
know, Sir, the number of the applica-
tions received?

Surr A. C. GUHA: 1 have not got
that figure. I can only say that appli-
cations from 117 companies were
sanctioned.

Surr M. GOVINDA REDDY: May 1
know, Sir, whether these companies
which have been sanctioned these
grants, have received full loan
amounts?

SHRI A. C. GUHA: May not be in
all cases, because sometimes loans are
given in instalments, according to the
necessity of the loanee companies,

Surr M. GOVINDA REDDY: Is it a
fact, Sir, that some of these com-
panies had defaulted in the first
instance, and then also they had
received a second loan?

Surr A. C. GUHA: I cannot under-
stand what he means by “defaulted
in the first instance”.

Surl M. GOVINDA REDDY: Sir,
they had applied for loans in the first
instance, and they were sanctioned
those loans, and then applications
were made for a second time. And
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ihey were also sanctioned, although

they had defaulted to pay back their
first loans.

Surr A. C. GUHA: I have no such
information with me, But if the hon.
Member gives me any instances, I
will look into the matter.

SHrI KANHAIYALAL D, VAIDYA:;
May I know the names of the com-
panies?

Mr. CHAIRMAN:  Seventy-nine
names? They need not be read.

SurvEys For OiL Derosits 1IN WEST
BENGAL

*336. SHRI M. GOVINDA REDDY:
Will the Minister for NATURAL
RESOURCES AND SCIENTIFIC RESEARCH
be pleased to state:

(a) whether under the Indo-Stanvac
Petroleum Project, surveys for oil
.deposits in West Bengal have been
carried out;

tb) if so, what are the results; and
(¢) who will do the exploitation of
-otl?

Tue DEPUTY MINISTER ror EDU-
CATION (Dr. K. L, SHRmMALI): (a)
‘Surveys are being carried out,

{(by It is too early to say what the
results are.

(¢) Standard Vacuum Oil Company,

subject to the terms of the agree-
ment.
Surr M. GOVINDA REDDY: May

I know whether a copy of the Agree-
ment is placed on the Table of the
FHouse?

vr. K. L, SHRIMALI: No.

SHRI M., GOVINDA REDDY: What
was the condition with regard to
tnanagement?

Dr. K. L. SHRIMALI: The manage-
ment is exclusively with the S.V.0.C.
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Surt M. GOVINDA REDDY: May
I know whether the Government would
consider placing the agreement on the
Table of the House?

Dr. K. L. SHRIMALI: No.
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Surr B. C. GHOSE: Inasmuch as
cepies of other agreements have been
Placed on the Table of the House in
the Parliament Library, what is the
objection to acquainting Members of
Parliament with the terms of the
agreement with this Company?

Dr. K. L. SHRIMALI: It is not in
public interest to place this Agree-
ment on the Table of the House.

Surr B, C. GHOSE: 1Is the Agree-
ment completed? Or is it the hon.
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